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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5566

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/327-328

84184Unit  Id   :

M/s HOTEL MERWARA ESTATE

Bhagchand Ji Ki Kothi,Near Daulat Bagh,Mahavir Circle, , 

Ajmer Tehsil:Ajmer

 District:Ajmer

Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act, 

1981.

Sub:

Your application for Consent to Operate dated 09/01/2017 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control 

of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and 

rules & the orders issued thereunder is hereby granted for your Hotel  Restaurant activity 

plant situated at Near Daulat Bagh,Mahavir Circle, Ajmer Tehsil:Ajmer District:Ajmer , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 09/01/2017 to 31/12/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 47.00 ROOMSServiceHotel Activity

 50.00 SEATSServiceRESTAURANT

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

4

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5566

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/327-328

84184Unit  Id   :

DG( 125KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

3.5 g/k W hr.CO

0.2 g/k W hr.Particulate 

Matter

4.0 g/k W hr.NOx+HC

That the industry will comply with the standard as prescribe by MOEF Notification 

No. GSR/826(E) Dated 16.11.2009 with respect to National Ambient Air Quality 

Standards.

 5 

The total DG Set cost shall not exceed to Rs 4.87 Lacs accordingly unit has remitted 

Consent to Operate fee of Rs 7500.00 under Air Act, 1981 (Slab-5 Lacs to 10 Lacs, 

Orange Category) Rs. 3750/- as panalty fee and Rs. 12750/- as back fee fir period if 

2001-17 incompliance to H.O. letter dated 12.01.2017.

 6 

That industry shall not install any other source of air pollution except DG Set (125 

KVA).

 7 

 8 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 21(6) of the Air Act to review anyone 

or all the conditions imposed here in above and to make such variation as it deemed fit 

for the purpose of Air Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 9 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

10

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Air Act and to such other conditions as may, from time to time , be 

specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and project proponent / occupier shall be liable for legal action under 
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5566

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/327-328

84184Unit  Id   :

the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Kishangarh ]

Copy To:-

Master File.1

Regional Officer[ Kishangarh ]
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5565

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/325-326

84184Unit  Id   :

M/s HOTEL MERWARA ESTATE

Bhagchand Ji Ki Kothi,Near Daulat Bagh,Mahavir Circle, , 

Ajmer Tehsil:Ajmer

 District:Ajmer

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application for Consent to Operate dated 09/01/2017 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder is hereby granted for your Hotel  Restaurant 

activity plant situated at Near Daulat Bagh,Mahavir Circle, Ajmer Tehsil:Ajmer 

District:Ajmer , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 09/01/2017 to 31/12/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 47.00 ROOMServiceHotel Activity

 50.00 SEATSServiceRESTAURANT

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5565

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/325-326

84184Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  15.000 

STP

NIL 15.000

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under.

 5 

Parameters Standards

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Total Suspended Solids Not to exceed 50 mg/l

Phosphate as P Not to exceed 1.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the industry shall apply for Consent in prescribed application form with 

requisite fee before 120 days from expiry of this Consent or commissioning the plant 

which ever is earlier.

 6 

That 33% area of the total area of industry’s premises shall be covered by tree 

plantation.

 7 

That the industry will comply with the standard as prescribe by MOEF Notification 

No. GSR/826(E) Dated 16.11.2009 with respect to National Ambient Air Quality 

Standards.

 8 

A Sign Board showing the name, address and capacity of the industry as well as 

validity of the consents should be displayed at the entrance of the site.

 9 

The unit shall not abstract ground water without prior permission of Central 

Ground Water Authority, New Delhi.

 10 

Page 2 of 5

Digitally signed by
SANJAY KOTHARI
Date: 2017.04.18
18:17:00 +05:30

Signature Not
Verified



Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5565

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/325-326

84184Unit  Id   :

That the industry shall maintain effective operation and maintenance of installed 

pollution control measures so as to achieve the standards prescribed under EP Act, 

1986.

 11 

That this consent is being issued on the basis of information submitted by the unit. 

The consent may be automatically revoked incase of any wrong information found 

after that.

 12 

That any incorrect information submitted in the consent application form of 

declaration shall make the industry liable for legal action under Section 42 of the 

Water and Section 38 of the Air Act.

 13 

That the industry shall ensure that noise from the unit does not exceed the 

prescribed noise standards for Industrial area i.e. 75  dB (A) Leq during day time 

and 70 dB (A) Leq during night time to meet the prescribed ambient noise 

standards. Day time is reckoned between 6 AM to 10 PM and night time is reckoned 

between 10 PM to 6 AM.

 14 

The Total Project cost shall not exceed to Rs. 618.00 Lacs , which includes cost of 

Land  Building and Plant & Machinary  and accordingly unit has remitted Consent 

to Operate fees of Rs. 48000/- (10 Years) under Water Act, 1974 (Slab 5 Crore – 10 

Crore Orange Category) Rs. 24000/- as panalty fees and Rs. 81600/- as back fees in 

compliance to H.O. Letter dated 12.01.2017.

 15 

This consent to operate is not an evidence for ascertaining the land title and its 

use.

 16 

That this consent is not valid for obtaining 3 Stars & above categorization. 17 

That water flow meter shall be provided at STP and borewell to measure quantity 

of daily water consumption, waste water generation. Daily record of the same shall 

be maintained and submitted to the Board.

 18 

That entire treated sewage shall be utilized within premises for flushing, cooling 

horticulture / plantation and zero discharge status shall be maintained outside the 

premises.

 19 

The Sewage Treatment Plant should be built one meter above the ground level in 

order to ensure that leakage / seepage / spillage etc. May not join the surface water 

or sub soil water.

 20 

Untreated /treated waste water shall not be discharge into the lake or other water 

bodies (directly or indirectly) which are used as the source of drinking water.

 21 

Stream standards should be maintained and monthly compliance report along 

with analysis report of treated waste water sample should be submitted regularly.

 22 
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5565

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/325-326

84184Unit  Id   :

That the industry shall provide adequately designed Sewage Treatment Plant (STP) 

of capacity 15 KLD to treat the domestic effluent up to stream standards with in a 

period of 3 months i.e. up to 15/07/2017 and compliance of the same alongwith 

performance evaluation report shall be submitted to the Board with in stipulated 

time period, failing which bank guarantee of Rs. 55000/- which has been submitted 

in the form of demand draft, shall be forfeited without further letter/ notice in the 

matter.

 23 

 24 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act to review 

anyone or all the conditions imposed here in above and to make such variation as it 

deemed fit for the purpose of Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 25 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

26

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time , 

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and project proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Kishangarh ]

Copy To:-

Master File.1
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/Kishangarh/5565

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/325-326

84184Unit  Id   :

Regional Officer[ Kishangarh ]
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2017-2018/Kishangarh/5564

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/323-324

Unit  Id   : 84184

M/s HOTEL MERWARA ESTATE

Bhagchand Ji Ki Kothi,Near Daulat Bagh,Mahavir 

Circle, , Ajmer Tehsil:Ajmer

 District:Ajmer

Consent to Establish under section 21(4) of the Air (Prevention & Control of Pollution) Act, 

1981.

Sub:

Your application(s) for Consent to Establish dated 01/03/2017 and subsequent correspondence.Ref:

Consent to Establish under the provisions of section 21/(4) of the Air (Prevention & Control 

of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and 

rules & the orders issued thereunder ,is hereby granted for your Hotel  Restaurant activity 

plant situated / proposed at Near Daulat Bagh,Mahavir Circle, Ajmer Tehsil:Ajmer 

District:Ajmer , Rajasthan under the provisions of the said Act(s). This consent is granted on 

the basis of examination of  the information furnished by you in consent application(s) and the 

documents submitted therewith, subject to the  following conditions:-

Sir,

That this Consent to Establish is valid for a period from 02/03/2017 to 28/02/2022 or 

date of Commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

2

Quantity / CapacityType Particular

Service  47.00 ROOMSHotel Activity

Service  50.00 SEATSRESTAURANT

That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel the project proponent is required to obtain 

fresh consent to establish. 

3

That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Air Act 

shall be obtained. This consent to establish shall not be treated as consent to operate. 

 4 
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2017-2018/Kishangarh/5564

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/323-324

Unit  Id   : 84184

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

DG SET( 125KVA) ADEQUATE STACK 

HEIGHT

3.5 g/k W hr.CO

0.2 g/k W hr.Particulate 

Matter

4.0 g/k W hr.NOx+HC

That the industry will comply with the standard as prescribe by MOEF Notification 

No. GSR/826(E) Dated 16.11.2009 with respect to National Ambient Air Quality 

Standards.

 6 

The total DG Set cost shall not exceed to Rs 4.87 Lacs accordingly unit has remitted 

Consent to Establish fee of Rs 2000.00 under Air Act, 1981 (Slab-5 Lacs to 10 Lacs, 

Orange Category).

 7 

 8 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 21(6) of the Air Act to review anyone 

or all the conditions imposed here in above and to make such variation as it deemed fit 

for the purpose of compliance of the Air Act.

9 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

10

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Air Act and to such other conditions as may, from time to time, be 

specified by the State Board under the provisions of the aforesaid Act(s). Please note that, 
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2017-2018/Kishangarh/5564

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/323-324

Unit  Id   : 84184

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Establish and project proponent / occupier shall be liable for legal action under 

the  the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Kishangarh ]

Copy To:-

Master File.1

Regional Officer[ Kishangarh ]
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2017-2018/Kishangarh/5563

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/321-322

Unit  Id   : 84184

M/s HOTEL MERWARA ESTATE

Bhagchand Ji Ki Kothi,Near Daulat Bagh,Mahavir 

Circle, , Ajmer Tehsil:Ajmer

 District:Ajmer

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application(s) for Consent to Establish dated 01/03/2017 and subsequent correspondence.Ref:

Consent to Establish under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder ,is hereby granted for your Hotel  Restaurant 

activity plant situated / proposed at Near Daulat Bagh,Mahavir Circle, Ajmer Tehsil:Ajmer 

District:Ajmer , Rajasthan under the provisions of the said Act(s). This consent is granted on 

the basis of examination of  the information furnished by you in consent application(s) and the 

documents submitted therewith, subject to the  following conditions:-

Sir,

That this Consent to Establish is valid for a period from 02/03/2017 to 28/02/2022 or 

date of Commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

2

Quantity / CapacityType Particular

Service  47.00 ROOMSHOTEL ACTIVITIES

Service  50.00 SEATSRESTAURANT

That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel the project proponent is required to obtain 

fresh consent to establish. 

3

That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Water 

Act shall be obtained. This consent to establish shall not be treated as consent to operate. 

 4 

Page 1 of 4

Digitally signed by
SANJAY KOTHARI
Date: 2017.04.18
18:16:16 +05:30

Signature Not
Verified



Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2017-2018/Kishangarh/5563

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/321-322

Unit  Id   : 84184

That the quantity of effluent generation and disposal along with mode of disposal for the 

treated  effluent shall be as under: 

 5 

Quantity of treated 

effluent to be disposed 

(KLD) and mode of 

disposal

Quantity of 

effluent  to be 

recycled (KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  15.000 

STP

NIL 15.000

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed by the Board as notified under the Environment (Protection) 

Act-1986 for disposal Into Inland Surface Water. The main parameters for regular 

monitoring shall be as under.

6

Parameters Standards

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Total Suspended Solids Not to exceed 50 mg/l

Phosphate as P Not to exceed 1.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the industry shall apply for Consent in prescribed application form with 

requisite fee before 120 days from expiry of this Consent or commissioning the plant 

which ever is earlier.

 7 

That 33% area of the total area of industry’s premises shall be covered by tree 

plantation.

 8 

A Sign Board showing the name, address and capacity of the industry as well as 

validity of the consents should be displayed at the entrance of the site.

 9 

The unit shall not abstract ground water without prior permission of Central 

Ground Water Authority, New Delhi.

 10 
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2017-2018/Kishangarh/5563

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/321-322

Unit  Id   : 84184

That the industry shall maintain effective operation and maintenance of installed 

pollution control measures so as to achieve the standards prescribed under EP Act, 

1986.

 11 

That this consent is being issued on the basis of information submitted by the unit. 

The consent may be automatically revoked incase of any wrong information found 

after that.

 12 

That any incorrect information submitted in the consent application form of 

declaration shall make the industry liable for legal action under Section 42 of the 

Water and Section 38 of the Air Act.

 13 

That the industry shall ensure that noise from the unit does not exceed the 

prescribed noise standards for Industrial area i.e. 75  dB (A) Leq during day time 

and 70 dB (A) Leq during night time to meet the prescribed ambient noise 

standards. Day time is reckoned between 6 AM to 10 PM and night time is reckoned 

between 10 PM to 6 AM.

 14 

The total project cost shall not exceed to Rs 618.00 Lacs which includes the cost of 

Land, Building and Plant & Machinery & accordingly unit has remitted Consent to 

Establish fee of Rs 16000.00 under Water Act, 1974 (Slab-5 Crore to 10 Crore, Orange 

Category).

 15 

That this consent is not valid for obtaining 3 Stars & above categorization. 16 

The Sewage Treatment Plant should be built one meter above the ground level in 

order to ensure that leakage / seepage / spillage etc. May not join the surface water 

or sub soil water.

 17 

Untreated /treated waste water shall not be discharge into the lake or other water 

bodies (directly or indirectly) which are used as the source of drinking water.

 18 

Stream standards should be maintained and monthly compliance report along 

with analysis report of treated waste water sample should be submitted regularly.

 19 

 20 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained section 27(2) of the Water Act to review anyone or 

all the conditions imposed here in above and to make such variation as it deemed fit for 

the purpose of compliance of the Water Act.

21 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2017-2018/Kishangarh/5563

Kishangarh

Phone:01463-250111 Fax :01463-250111

18/04/2017

F(Tech)/Ajmer(Ajmer)/2811(1)/2016-2017/321-322

Unit  Id   : 84184

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

22

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time, 

be specified by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Establish and project proponent / occupier shall be liable for legal action under 

the  the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Kishangarh ]

Copy To:-

Master File.1

Regional Officer[ Kishangarh ]
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Annexure-11 
 
 
 

Photos of M/s Hotel Merwara Estate, Ajmer 
 

 

 

Pic 1: Hotel Block 

 

 

 

Pic 2: Patio with renovated Floor 

 

 



 

 

 

 

 

Pic 3: Banquet Hall 

 

 

 

Pic 4: Plantation 

 

 



 

 

 

 

 

Pic 5: Well Cum Storage Tank 

 

 

 

Pic 6: Meter Provided with Well 

 

 



 

 

 

 

 

Pic 7: Compost Machine 

 

 

 

Pic 8: Electric Meter with ETP 

 

 



 

 

 

 

 

Pic 9: Water Meter at inlet of ETP 

 

 

 

Pic 10: Water Meter at outlet of ETP 

 

 


